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1. The present writ petition seeks a direction upon the 

respondents to stop construction of the new proposed road from 

Tarpin to Chalisey Dara, Rhenock from the ancestral land of the 

petitioners and direct the respondents to look for alternative route. 

An affidavit dated 22.11.2023 has been filed by respondent nos. 1 

and 2 which states in paragraph 5 thereof that the respondent nos. 

1 & 2 have decided that they would not excavate the land of the 

petitioners and instead look for an alternate route.  

2. In view of the categorical statements of the respondent nos. 1 

and 2 nothing survives in the writ petition. The learned Senior 

Counsel for the petitioners seeks to withdraw the same. In view of 

the undertaking by way of this above affidavit dated 22.11.2023 the 

W.P. (C) No.27 of 2023 is disposed of in the above terms. Pending 

interlocutory application also stands disposed of accordingly. 
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